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(Under Reguration 6 0f the rnsorvency ana aanr<rupicy Board of rndia (rnsorvency
Resolution process for Corforate C"r.on'ri-ft"grrations, 2016)

FOR THE ATTENTION OF THE CREDITO RS OF M/S. SUP REME AND COMPANY PRIVATE LIMITED

Notice is hereby s iven that the National Company Law Tribunat ha-
commencement of a corporate insolvency resolution process of the M/s SUPREME
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The creditors of M/s SUPREME AND COMPANY PRIVATE L|MITED, are hereby
called upon to submit their claims with proof on or before 25th June 2024 to the interim
resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only.
All other creditors may submtt the claims with proof in person, by post or by electronic
means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall
indicate its choice of authorised representative from among the three insolvency
professionals listed against entry No. 1 3 to act as authorised representative of the class
[specify class] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties

't;frh' Wx^^r"l
Tripti Agarwal

lnterim Resolution Professional - Supreme And Company Private Limited
l BBl Registration No l BBl/l PA-00 1 /l P-P02809/2023-20241 1 431 6

AFA Valid till: 01.08 2024
Date: 13 06.2024
Place: Kolkata
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